. . CENTRAL ADMINISTRATIVE TRIBUNAL, ERNAKULAM BENCH

0.A.No.6/99

'Wednesday, this the 3rd day of March, 1999.
CORAM:

HON'BLE MR A.V.HARIDASAN, VICE CHAIRMAN

HON'BLE MR R.K.AHOOJA, ADMINISTRATIVE MEMBER

1. K .Réjasekharan Nair,
Temporary Status Group D,
. G.P‘.OOVI Trivandrum.

2. K .Ramachandran Nair,
Temporary Status Group'D' '
G.P.0., Trivandrum. - Applicants

By Advocate Mr Thomas Mathew
Vs
1. Deputy Director of Accounts(Postal),
G.P.0O. Complex,
Trivandrum.
2.~  Chief Postmaster General,’

Kerala Circle,
Trivandrum.

3. Union of India represented by

its Secretary,
Department of Posts, ‘
- New Delhi. - Respondents

By Advocate Mr Govindh K Bharathan, SCGSC

The application having been heard on 3.3.99, the
Tribunal on the same day delivered the following:

ORDER.

HON'BLE MR A.V.HARIDASAN, VICE CHAIRMAN

The applicants who commenced their service as ' Casual
Labourers in G.P.O., Trivandrum on 5.4.77 was conferred with

temporafy status w.e.f. 1.1.96 according to ‘the ‘scheme for grant

‘of Temporary Status and Regularisation of Casual Labourers. Their

grievance is that while acco‘tding to the scheme of grant of
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Temporary Status and Regularisation, no rec’ru_itm'ent is to be made
from  open market - to Gronip'D' posts except on compassionate
grounds till casual labourers with réquiéite qualification are

available to fill up .thé post in question. The 1lst respondent

has taken steps by issuing a notification dated 3.12.98 calling

for applications from open market for recruitment to the post
of Group'D' thereby .taking éway' the cﬁances of the '_cééual
labourers 1like the ap’plicantsv for being absorbed ‘on Group'D!
posts. The applicants have therefore 'filed. this appliéation for
a declaration that the move of the"lst respondent to fill up the
exist_ing 4 posts in the ’office of the 1st réspondent from open
‘market under A-4 notification is illegal; arbitrary, unfair and

in violation of the directions contained in paragfa.ph 17 of the

Casual Labourers Grant of Temporary Status and Regularisation

Scheme and to quash it directing the 1lst respondent to consider
the applicants for regularisatidn on the existi_ng Group'D' posts

in the office of the lst respondent.

2. Learned SCGSC under instructions from fh,e respondents

informed us that the Chief PMG has given instruction to cancel

the A-4 notific_ation and to make appointments to Group'D' posts .

only from among the casual labourers who | are eligible and
'qualified and on compassioriate grounds. |

3. It is also stated that the .jimp‘ugned or_éer has sir_lce been
recalied and the applicants would be considered for 'regular‘isation

in their turn.

4. In the light of the above development, we find that the
relief sought for in this applivcation;: -+ already been  extended
by the respondents themselves. Noting the undertaking given

by the ‘learmed counsel for the respondents that no further
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procgedingé_ on the basié of the, itﬁ'pugned ,otder shall .be taken
and 'tl"lat ‘the vacancies in G:o.t.;'lp"vD.', would be filled. by considering
oﬁly, .Vth,e casual labourérs | 'w.ith' _temporary . ,stai:u_s like the
apéii;anté on the basis of their seniority ‘and  also. on

compassio‘hate appointment, we close this éppliCat:i.on. No costs.

Dated, the 3rd of March, 1999.

-

(R.K.AHOOJA)

ADMINISPRATIVE MEMBER 3 | | ~ VICE CHAIRMAN

trs/4399

LIST OF ANNEXURE

1. Annexurs Ad: True copy of Notification No.995fAdmn, 1/€.1/C

dated»:_iﬂzsga' issued by the 1st respondent.
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